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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 31st May, 1999
The Telecommunication Tariff (Second Amendment) Order, 1999

F. No. 301-4/99-TRAI(Econ.).—These are published for general information :

SECTION 1

Title, Extent and Commencement

1. . Short title, extent and commencement :

Q) This Order shall be called “Telecommunication Tariff (Second
Amendment) Order 1999”

(i)  This Order shall be deemed to have come into force with effect from
April 1, 1999.

SECTION 11

Amendment of Schedules

In partial modification of schedules to the Telecommunication Tariff Qrder

1999, the following additions/alterations are made in place of those mentioned in the
said Order :-

Schedule I
Basic Services (other than ISDN)

(The date of implementation for these tariffs shall be May 1, 1999)
Item Tanff

13) Peak r
Tariff

(13.a8) For
manual trunk
calls

(13.2.1) From and | (j) Rs. 5 per calt
to places with

STD facilities Plus

(i)  Tariff for subscriber trunk dialed domestic long distance
calls @ Rs.1.20 per metered call,
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Provided that,

the minimum tariff under this plan may be the amount

applicable to a one minute subscriber trunk dialed domestic long !
distance call. !
I
!

The above tariffs are ceilings.

(13.ai)  From/to | Tariffs shall be the same as in (13.a.i.) above, assuming as if

places  without | these places have STD facilities.
STD facilities

Schedule TV
Leased Circuits

(add Clause (3.f) as follows)

ltem Tariff
(3) Ready
Reckoner Tarifl
for leased
circuits of speed:

L]

(3.f) Chargeable | The radial distance may'be converted into chargeable distance

distance by multiplying the radial distance by a factor not exceeding
1.25.

The title to Annex 1 to Schedule 1V should be read as:
" READY-RECKONER CEILING TARIFF PER ANNUM FOR 64 Kbps
LEASED CIRCUITS

Instead of

READY-RECKONER CEILING TARIFF FOR 64 Kbps LEASED CIRCUITS
BASED ON 140 Mbps SYSTEM

The following tvping corrections be carried owt in the ready-reckoner table:

As mentioned in the order Corrected Tariffs
Distance (Kms.) Tariff in Rupees Distance (Kms.) | Tariff in Rupees
350 61,475 350 75,061
275 (placed 78,457 : 375 78,457
between distance
slabs 370 and 380
Kms.) N
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The title to Annex 2 to Schedule IV should be read as :

READY-RECKONER CEILING TARIFF PER ANNUM FOR 2 Mbps
LEASED CIRCUITS

Instead of

READY-RECKONER CEILING TARIFF FOR 2 Mbps LEASED CIRCUITS
BASED ON 140 Mbps SYTSTEM

The following typing corrections be carried out in the ready-reckoner table :

As mentioned in the order Corrected TanfTs.
Distance (Kms.) Taniff in Rupees Distance (Kms.) | Tariff in Rupees
350 1,163,319 350 1,570,895
275 (placed 1,672,790 375 1,672,790
between distance
slabs 370 and 380
Kms.

Schedule V11

The title to Schedule VII shouldt  ead as:
Value Added Services and Other Services Nc. Elsewhere Specified

Instead of

Value Added Services

SECTION 11

Explanatory Memorandum to the 2" Amendment

3. This Order contains at Annex ‘A’, an Explanatory Memorandum which

explains the reasons for this amendment of the Telecommunication Tariff Order
1999.

By Order.
HARSHA VARDHANA SINGH. Economic Adviser
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Annex ‘A’

Explanatory Memorandum

The Telecom Regulatory Authority of India notified the telecommunication
tariffs for various telecom. services on March 9, 1999 and these were published in
the Gazette of India on March 15, 1999

2. The amendment under item (13.a.i.) of Schedule | is necessitated due to
certain technical difficulties in implementing more than one charg-~ per metered call .
The change under item (13.a.ii) is to clarify the,coverage of the tariffs. The addition
of item (3.f) under Schedule IV is a clarification in response to querigs about the Jink
between radial distance and chargeable distance. The corrections to Annexes 1 and 2
to Schedule IV address two misprints in the tables, and the change in the title is to
clarify that the leased circuits tariffs have general application. Tha title of Schedule

VII has been altered for clarifying that the schedule covers all telecommunication
services.

3 To expedite the implementation of these directives in this notification, the
Authority has already sent letters to Service Providers and Service Providers’
Associations, informing them of these amendments.

A=
7§ fawelt, 31 =Y, 1999

H. 301-4/99-ZLARTF.( THIA. ). — areta §re=m fafamrs witrsm srfufiam, 1997 7% a1 TSI (2) *
ST o il e 1w w1 v e 5 s, R s e @ e g g o 3R svem wmuE o o,
AR TR H Sy G, srfergfer fan o, YR =R fafmnrs st wrgra fretfafom sy wdt oo %1

aar 2w (dan wetew) wder, 1999

1. Fﬂ'_[,?ﬁﬁa?, fEI'FIT( mw:
(i) @ amer gyear ARw (dery weihs) Fwden, 1999 (X drfterfadem 2w (od antaic) AT 1999)

@ WH § AT onvon|

(i) aE wRer 1 7§ 1999 | &I I AT oMCAN

2, TTHER ERG AR 1999 H ST 1 ( omd gE & v % afafiaa gy dand ) «

(1) forermm e 6 # By & 39 e w fratéiRaa ugr onu:



[ v l—ws 4]

YR W {99 . AHYR

(oft) AR eRw dabor

A Rw Do # Juerer @ sveman, A yaarHt g ImiEEat o
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(0) arsraferat &t amo«t

wft yvor @t om wim vy & /o ve & ommifird wfe),
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(@) dfoas e ddor
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Tga Asfoqs 2R

Iofeam M taot &, o oA g e w B wfeme @t ?, e
o 6 fseft oft Qar waar v wga woft 2w Aot A, 39 dar yerar
I wigd ArAe e ddor B v & wiayfar orar (vw & Ht/amfead
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arera sifow R @ o e Rear o wwar 2

4, ¥9 U # yqEeas ‘v # ve ameEnaA® ue § o Eur SRE amder 1999 & 3w wenwd & ewor

qarem 2

HTEYTTER,
wd avd Ty, anfw wemesr
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e b 1,000 1,000 1,000
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NOTIFICATION
New Delhi, the 31st May, 1999

No. 301-4/99-TRAI(Econ,).—In exercise of the powers conferred upon it under sub-section (2) of section 11 of the
Telecom Regulatory Authority of India Act, 1997 to notify, by an Order in the Official Gazette. tariffs at which Tclecommu-
nication Services within India and outside India shall be provided. the Telecom Regulatory Authority of India hereby makes
the following Order.

THE TELECOMMUNICATION TARIFF {Third Amendment)
ORDER 1999
L. Short title, extent and commencement:
0) This Order shall be called “The Telecommunication Tariff (Third
Amendment) Order 1999.”
(i)  The Order shall be deemed to have come into force from May 1, 1999.

2. In Schedule I (Basic Services Other than ISDN) of the Telecommunication Tariff Order 1999 :

@iy The existing clause (g) shall be deleted and substituted to read as under:

(g) Alternative tariff | Alternative tariff and free call allowance offered to
packages subscribers by service providers, in addition to those
provided for in the Standard Tariff Package.

| In the Alternative Tariff Packages, there is no restriction

on any tariff to be charged, except that all tariff
packages offered by any service provider shall have the
same charge for security deposit (other than for
STD/ISD), installation and registration as in the
Standard Tariff Package offered by that service
provider.
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(i) A rew clause (o) shall be added to read:

(0) Refund of
Deposits

All deposits (including, inter-alia, STD/ISD deposits)
must be refunded in full to the subscriber at the time of
disconnection subject to the condition that outstanding
subscriber bills, if any, may be adjusted in the final
transaction.

3. In Schedule 1I (Cellular Mobile Telecom Service) of the Teleccommunication Tariff Order 1999 ;

(@) The existing clause (b) shall be deleted and substituted to read as under:

(b) Alternative tariff
packages

Alternative tariff offered to subscribers by service
providers, in addition to those provided for in the
Standard Tariff Package.

In the Altemative T~ (T Packages, there is no restriction
on any tariff to : charged, except that all tariff
packages offered ' _ any service provider shall have the
same charge for security deposit (other than for
STD/ISD) and installation as in the Standard Tariff
Package offered by that service provider.

(i) A new clause (d) shall be added to read:

(d) Refund of
Deposits

All deposits (including, inter-alia, STD/ISD deposits)
must be refunded in full to the subscriber at the time of
disconnection subject to the condition that outstanding

subscriber bills, if any, may be adjusted in the final
transaction

4. This Order contains at Annex A, an Explanatory Memorandum that explains the
reasons for this amendment to the Telecommunication Tariff Order 1999,

By Order,
HARSHA VARDHANA S8INGH, Economic Adviser
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ANNEX A
EXPLANATORY MEMORANDUM

The tariff notifications from the service providers and the various queries raised
by them suggest a need to clarify and amend the Telecommunication Tariff Cider

1999 in certain respects with a view to helping customers and promoting
competition in the market.

The clarifications pertain, inter-alia, to certain queries from cellular mobile
service providers relating to one-time charges other than those specified in the
Tanff Order 1999 and the possibility of charging Wireless Planning and Co-

ordination (WPC) charges in addition to the rentals and airtime charges specified
for the Standard Tariff Package.

The Tariff Order 1999, bars service providers from charging any other initial one-
time charge other than that specified in the Standard Tarff Package. This has also
been communicated to the cellular mobile service providers through a letter of the
Authority, dated April 26", 1999, This letter states, inter alia, that: “no provision
has been made for a registration charge (or any similar one-time charge, such as
SIM card charge) in Schedule II for Cellular Mobile”. The letter further poinis
out that all costs relating to activation and customer acquisition and the like had
been included in the cost base while deriving the Standard Tariff Package. The
letter therefore, also stated that: “The Authority has decided that no additional
charges towards WPC are to be recovered from the subscribers.”

During the open house discussions on the Second Consultation Paper, several
CMTS Operators were of the opinion that flexibility in pricing should be available
to them. Th= Authority agreed with this principle and has accordingly provided
for flexibility in the Tariff Order through Alternative Tariff Packages (ATP). The
flexibility that the Authority had in mind however, was with respect to airtime and
rental charges and not with regard to one time charges (such as membership fee
and enrolment fee). The ‘entry costs’ to the cellular service were thercfore

limited to security deposit and installation charge and were specified as ceilings in
Schedule I. No other one-time cost was envisaged.

In their tariff notifications to the Authority, a number of CMTS Operators have
included in the ATPs, a one-time charge (such as membership fee and enrolment
fee) in addition to the security deposit and installation charge. Since any one-time
charge has to be paid up-front, this increases the cost of entry for a subscriber.

The Authority has analysed the tariff notifications submitted by CMTS Operators.
Although entry costs are higher for certain ATPs, in a majority of the cases it
appears the additional one-time charge in these ATPs provides advantage to
certain class of subscribers in terms of reduced charges for monthly rental or
airtime or both. It further allows for the possibility of additional consumer benefit
through the competition that this flexibility is likely to create. In view of the
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matter, the Authority has decided to amend Telecommunication Tariff Qrder,
1999, to allow for this additional flexibility.

The Telecommunication Tariff Order, 1999, stipulated that the prevailing ceilings
in the standard package shall be carried over to the ATPs. The Authority has now
decided that in the ATPs, there shail be no restriction on tariffs to be charged.
This permits the cost of entry for the subscriber to ATPs to be different from the
cost of entry to the Standard Tariff Package. In order to facilitate mobility
between packages offered by the same CMTS Operator, the Authority has
also decided that the security deposit and installation charge for ali ATFs
shall be the same as for the Standard Tariff Package.

As an illustration, consider the following hyporhetical examples.

Table I tAll amounts in rupees)
Tariff Plan Standard Alternative Tariff | Alternative Tariff
Package Package | Package 11
Installation fee | 1,200 1,200 1.200
Security 3,000 3,000 3,000
Deposit
Membership fee | NIL 5,000 ' 1,000
(one-time)
Table I1 (Ali axnounts in rupees)
Tariff Plan Standard Alternative TarifT | Alternative Tariff
. Package Package I Package 11
Installation fee | 1,000 1,000 1,000
Security 2,000 2,000 2,000
Deposit
Membershi; fee | NIL 4,000 1,500
| (one-time) 1

Presuming the subscriber had cntered the network on the Standard Tariff Package
and now wishes to changeover to ATP I at the prices shown in Table I above. In
this case, the subscriber shall pay an additional Rs. 5,000 as the one-time entry
cost for this particular package. On the other hand, if the subscriber wishes to
changeover from the Standard Package to ATP II, then the subscriber shall pay an
additional Rs. 1,000 towards the one-time membership fee for this package.

Alternatively, consider the prices shown in Table Il above. If the CMTS Operator
has fixed the installation charge and security deposit for the standard package
below their respective ceilings as shown in Table II, then these amounts shall
carry over to the alternative packages as illustrated in the Table. The idea of
these examples is also to make clear that installation and security deposit
shall not be duplicated when the subscriber changes over from one package
to another.
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10.

11.

12.

In certain tariff plans notified by CMTS Operators, it is not clear whether the entire
security deposit and other deposits will be refunded. The view of the Authority is
clearly that all deposits must be refunded when the subscriber leaves a network. The
Authority’s directive in this regard is that all deposits must be refunded to the
subscriber in full at the time of disconnection. To the extent, the customer has an
outstanding amount due to the service provider at the time of disconnection, this
amount may be adjusted in the final transaction.

Another clarification with regard to Alternative Tariff Packages is that no tariff
classified as Wireless Planning and Co-ordination charge (or “WPC charge”) should
be levied under these packages. This restriction is, therefore, similar to that
applicable to the Standard Tariff Package.

In the Tariff Order, flexibility to provide alternative packages was also given for
Basic Services. The regulatory framework envisaged was common across both
these services, As a result the changes in the regulatory framework for
alternative packages for cellular shall apply to Schedule I as wel}, i.e. to Basic
Services (other than ISDN). The necessary changes have been incorporated in
the revised Schedule for Basic Services (other than ISDN).
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